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Ld. Counsel fo. the paities have made a loint statement that the matter stands
setled belween the padies/ hence the present proceedings do not survive for
adJudication. Ld. Couns€l for the Petitioner aoolied ror withdrawat of the petition in
view of the t€rms of ettlement arived at betw€en tie parti6.

2. In view of the above, the Petition is dishiss€d as withdrawn.
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